REPCO HOME FINANCE LIMITED

OurGompany was incomporated as a pubdicfimited company undar Companias Act, 1956 on April 4, 2000
with the name Repee Home Finance Limited. Wa receivad our certificate of commancement ofbusiness
¥ on May 2, 2000 from the Registrar of Companies, Tamil Nadu. Thers has been no change In tha name
and Ihe registared offica of our Company sincs incomoration. For further dotalls, ses the section tiled
Home Finance “History and Certaln Gorporate Matters” on page 100 oftha Red Hening Prospecius.
Reglstered Office: Repco Tower, No, 33, North Usman Road, T. Nagar, Chennai 800 017, Tamil Nadu, India; Talephone: +91 44 284 0715
Facsimils: +91 44 2834 0745, Corporate Office; Kerurnultu Centra, Second Floor - Nerth Wing, Otd No: 498, Naw No: 634, Anna Salai, Nandanam,
Chernal 600 035, Tamh Nady, Indla, Telophans: +01 44 4210 6650; Facsimll; +91 44 4210 6631, Contact Parson and GempHance Offlcer:
Mr.K. Prabhu; Telephane: +81 44 4210 6650; Facsimllat 49144 42106651, E-mall: ca@repcohome.com; Website: www.rapcolome.com.

PUBLIC ISSUE OF 15,720,262 EQUITY SHARES OF FACE VALUE OF ¥ 10 EACH ("EQUITY SHARES") OF REPCO HOME
FINANCE LIMITED ("OUR COMPANY” OR THE "ISSUER”) FOR CASH AT APRICE OFZ[+] PER EQUITY SHAREINCLUDING
ASHARE PREMIUM OF T [+] PER EQUITY SHARE, AGGREGATING TO T [*] MILLION {THE “SSUE"). THE ISSUE INCLUDES
A RESERVATION OF 180,000 EQUITY SHARES OF ¥ 10 EACH FOR SUBSCRIPTION BY ELIGIBLE EMPLOYEES (AS
DEEWNED IN “DEFINITIONS AND ABBREVIATIONS") AT THE ISSUE PRICE ("EMPLOYEE RESERVATION PORTION"). THE
ISSUE LESS THE EMPLOYEE RESERVATION PORTION IS HEREINAFTER REFERRED TO AS THE “NET ISSUE”, THE
1SSUE SHALL CONSTITUTE 25.28% OF THE POST ISSUE PAID-UP CAPITAL AND THE NET ISSUE SHALL CONSTITUTE
25% OF THE POST ISSUE PAID-UP CAPITAL OF QUR COMPANY.

PROMOTER OF OUR COMPANY: REPCO BANK LIMITED
ING FROS ATED 1A

This is with reference to the red herring prospectus dated March 4, 2013 filed with the Reglstrar of Companies, Chennai, Tamil Nadu
(tha “RoC”) and the Securities and Exchange Board of India ("SEBI"} in relation to the Issue and the public natlces dated March 8,
013 and March 9, 2013 (together the 'Red Herrlng Prospectus}. Al capitalized terms sed in this notice shall, unless the context
otherwise requires, have the meanings ascribed in the Red Herring Prospectus and the corrigenda thereto. Investors may note the
fallowing supplements to the disciosures In tha Red Herring Prospectus. The same may be taken &s updated and Included in the
Application Form and Abtidged Prospectus:

(A} In addition to the coriigendum dated March 8, 2013 published on March 11, 2013 lssued in cornection with a civil suit filad by
Mr. M. Balasubramanian, our erstwhile Managing Director (the "Plaintiff’) on March 6, 2013 baaring C.5No. 1520 2013 under
Order IV Rule 1 of the Cade of Civll Pracedure, 1908 reac with Order Vii Rule 1 of the Original Side Rules before the Hon'nle
Matras High Gourl, the following shall be included and will be reflected in the section "Outsianding Lifigation and Materia!
Developments” on page 169 of the Red Hering Prospectus underthe head "Legal proceedings againstour Gompany”;

The Hen'ble Madras High Caurt had not granted an interim injunction In tavaur of the Plaintiff, consequently the notice dated
March 8, 2013 received by us from the lawyers of the Plaintiff had erroneously recorded that an injunction in favour of the Plaintiff
wasgranted. '

Qur Company has filsd a counter affidavit dated March 11, 2013 {tha "Affidavit") in reply to the application filed by the Plaintiff
bearing 0.A. No. $430f2013in C.8. No. 152 0f 2013 {the “Application”) before the Hon'ble Madras High Court. Inthe Affidavit,
the Company Secretary on behaif of our Company has craved feave 1o file a detalied counter-affidavit to the avarments in the
Appiication and contest the same anmerlts. Further, we have given an undertaking that pending disposal of the Application, our
Company shall sarmark and not deal with the aliocation of 100,000 employees stock options claimed by the Plainiff in the
Application as it is not part of the lssue. The Hon'ble Madras High Court after hearing the counsels of the Plaintiif and our
Company passed an order dated March 11, 2013 recording our unidertaking as stated in our Affidavit and listed the matter on
March 25, 2013 for filing the reply.

(B) Accordingly the update, as reproduced in paragraph {&) above, will be included in the section *Risk Factors” on page xjil of the
Red Herring Prospectus, under “Risk Factor No.1- There are oitstanding legal proceedings and claims against us, and
our Promoter, and any adverse decision in such proceedings may have a materlal adverse effect on our business,

 resuftofoperations and financial condition.” under the sub- head |, Civit praceedings against the Company.”
Except for the above, the contents of the Red Herring Prospectus, Application. Form and Abridged Prospectus remain
unchanged, These changes will bareflectedin the Prespecius to b filedwith the RoC.

The Red Herring Prospectus, Application Form and Abridget Prospectus stands amended to the extent stated herein above,

The ahove natics s required to be read in conjunction with other disclosures in the Red Herring Prospectus.

For REPCO HOME FINANCE LIMITED

. : ) on behalf of the Board of Directors

Place : Chennal ‘ ) Sd-
Date: March 11,2013 ' ] Managing Director

Repco Home Finance Limited, (the “Company’) is proposing, subject to markef conditions and ather considlerations, a public issug
of its securities (the “lssue’) and has flled a red hening prospectus dated March 4, 2013, fihe "RHP'} with the Registrar of -
Cormpanies, Tamil Nadu. The RHP is available on the website ofthe Securitios and Exchange Board of India at www.sabi. govin and
on the respsclive websites of the book running Jeadd managers fo the Issue af www.sbicaps.com, www.idfceapital.com and
wwwjmfl.com. Investors should nate that investment in squity shares involves a high degree of risk and for defails refating to the
same, see the saction titled “Risk Factors™ on pags xilf of the RHP. This dosumant is not an issue of securfties for sale i the
United States or elsewhere. This document has been prepared for publication in {ndfa and is not for publication or distribution,
directly orindiractly, in orinfo the United Stales. The Equily Shares have not been and will not be registered under the U. 5. Seciifies
Actor1933, asamendad (the 1.5 Securities Act’) and may naf be offered orsold wilhin the United States {as defined in Regulation
Softhe U,S. Securties Act), excapt pursuant {o an exemption from, orina transaction ot subject fo, the registration requirsments of
the 1.8, Securities Act and applicable state securties faws. Accordingly, the Equity Shares are only being offered and soid outside
the United Stafes in reliance on Regulation S of the U.S. SacuritiesAct,




